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21.7.2006 ' 	The claim ot the applicant is ror 

I Lc,  apphcation is m forn 	 getting patient care allowance. 
is 2 :d/C F. fr 'Rs. SO/- 	. 	 Heard Mr.A.Anex Singh, learned 

I vd 	 V 	. 	counsel tor the applicant. Mr.M.U.une 
learned Addl.C.G.S.Co represented the 
respondents. 

	

. 	Mr .?bmed submits that he would ii 
. 	tegistrar 	 to get instruction as to the applicant 

are regulAtised employees or not and 
other matters. Let it be done. 

c4_9 	 Also issue notice to resp ndent N 
S. post on 59.2006. 

Vice-Chairman 
- 	bb 

I 
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OA 176/2006 
.Al 

	

c\ 	 05.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

Learned Counsel for the: Applicant 

submitted that it is a covered matter. 

p4- c..si cLU 	 Considering the issue inivolved,  I am of 

esP - o- 	 the view that the O.A. is to be admitted. 

Admit. 

4t \ 	 Mr M.U. Abmed, learned Addi. 

C.G.S.C. for the Respondents submitted 

that he will ifie reply statement positively 

Th-o" 	 by the next date. 

OLW Post on 17.10.2006. 

. I.. .. 

Vice.-Chairman 
/mb/ 

	

3.11.06 	Four weeks time is granted to the 
counsel. for the respondents to file 
written £ tatemen t. 

post on 6.12.06. 

13 

(!4 	 Vice-Chairman 

•-.,, 	pg 
06.12.2006 Present: Hon'ble Sri K.V. SachidEinandan 

	

• . 	. 	Vice - Chairmait 

	

- 	 Learned 	Counsel 	for 	the 

	

's> vL'Y 	2QY1 	 Respondents wanted to have fmther time 

to file reply statement. Post on/39.0 1.2007. 

Vice-Chairman 

7 kx 

2- - or?- 

Jmb/ 

9.1.2007 	Mr.M.U.Ahmed, learned Addl.C.G.s.C. 
requests for futher time to file reply 
statement. Let it be dofle within four 
weeks, 

post on 9 • 2 • 2007, 

- 	 Vice-Chairman 
bb 

I 
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:' 
O.A. No. 	 . 

Notes Of the Registry. 	 Order of the Tribunal 

OL 

T 
)7 Qçoo, 

0902.2007 

- 	 V 

• 	Mr.M.U.Ahmed, learnd Add!. C.G.S.C. 

submits that reply• statement is being filed 

today. Let it be brought on record, if it is 

otherwise in order. 

Post the matter on 13.03.2007. In the 

meantime, Applicant is at liberty to file 

rejoinder, if any. 

Vice-Chairman 

J4,0 	oo)V&Vr 

• 	V 	fl 	'• 

tell  

- 

/bb/ 
A 

ixn 

• - 30.4.2007 

V V • V 

Counsel for the applicant has stth 
rnitted that he would like to file  the 

rejoinder. Let it be done. post the 
atteç on 30,4,07. 

Member 	. 	vice-Chairman 

Let the case be posted on 17.5.2007 

for filing of rejoinder. 	- 

\ V  

pWi 	L-bl. 

L56) 

-b 	 cLtc 144 

?e  

/bb 

17.5 .07. 

ira 

Vice-Chairman 

The claim or the applicant is ror 
getting patient care allowance. Counsel 

V 

 or the applicant has submitted that 
he c3uld not contract the applict. 
Three weeks turther time is granted 
to tile rejoinder. p•st tVe matter on 
8.6.07. 	

V 

Vie e-h€thrman 

1 



O.A.76øfO6, 

tl, 	
. 

/ 	 8.6O7. 	Written statement h* been filed v the 
c.unsel for the respondentst rejihder has 

been filed by theapplicánt±n the meantime 
xurther four weeks time is gnted to the 
applicant to rile rejoinder I f any i4st the 
matter on 4707 

fice-.Chajrman 

4.7.2007 	None appeaied for the Ppplicant. 
Registry is directedtô end a letter to the 
learned counsel foi the Applicant 

J.. 

	

	 informing him to be piesent on. the next 
date, 

0 	 Post on 19.7.2007, 
OA 

	

-• 	 Lv 
Vice-Chairman 

M.ck 

1872007 bereavement in the family of Mr 

learned counsel for the -Applicant. List the 

matter on 6.8.2007. 

Vice-Chairman 

	

IbbI 	,.. 	

. 	
0. 

Ck ~2 	2808 2007 .- Heard the learned counsel for the 
parties. Hearing concluded, judgment 
delivered in open court, kept in separate 

bGr 	 sheets The application is disposed of in 

01 	
terms of the order. Nq ord ras to costs, 

	

0 	

0 

17's  phi 	 \S\' 	 Vice-Chairman 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GLIWAHATI BENCH 

Original Application No176 of 2006 

DATE OF DECISION: 28.08.2007 

Arambarn. Barunkanta Singh and 7 others 	APPLICANT(S) 

Mr A. Anix Singh, S. Khaidem, 	 ADVOCATE(S) FOR THE 
Ranjit and N.K. Devi. 	 APPLICANT(S) 

- versus 

Union of India & Ors. 	..,......RESPONDENT(S) 

Mr M.U. Abmed, Addl. C.G.S.C. 	ADVOCATE(S) FOR THE 
RESPONDENT(S) 

CORAM: 

The Hon'ble Mr. K.V.Sachidanandan, Vice-Chairman 

Whether reporters of local newspapers 	 Yes/No may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 	Yes/No 

Whether to be forwarded for including in the Digest 
Being compiled atJodhpur Bench and other Benches? Yes/No 

Whether their Lordships wish to see the ir copy 
of the Judgment? 	 Yes/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 176 of 2006 

Date of Order: This the 28th  day of August 2007. 

The Hon'ble Shri K. V. Sachidanandan, Vice-Chairman. 

Arambam Barunkanta Singh, 
36 years A.B.K.), s/o A. Bharat Singh of 
Lilong Chajing. 

Sanjoy Roy., 35 years of C.R.P.F. J  
Langling, Imphal West, Manipur. 

1 	V. Kharn Gin Lian, 33 years, 
sb (L) Shri Chin Za Neng of C.RP.F., 
Langjing, Imphal West, Manipur. 

Kailash Das, 36 years, sf0 Nawab Das 
of C.R.P.F.., Langjing, Imphal. 

Anil Kumar, 32 years, s/o R. Pachak 
of C.R.P.F., Langjing, Imphal. 

Narendar Kumar, 39 years, 
s/o Chaman La] Puri of C.R.P.F., 
Langjing, Imphal. 

Mukesh Kumar, 39 years, 
slo Chetram Singh of C.R.P.F., 
Langjing, Jmphal. 

N. Robindro Singh, 40 years, 
s/o (L) N.Jugeshwar Singh of 
Kyamjei Khoirom Leikai. 	 ......Applicants 

By Advocates Mr A. Mix Singh, S. Khaidem, 
Ranjit and N.K. Devi. 

- versus - 

Union of India, Home Affairs Department, 
through its Secretary, 
North Block, New Delhi. 

Ministry of Health and Family Welfare, 
through its Secretary, New Delhi. 
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C.R.P.F., through its Director General, 
C.G.O. Complex-N-i, 
Lodhi Road, New Delhi. 

The Director, 
Medical Directorate General, 
Central Reserve Police Force, 
East Block, R.K. Puram, 
New Delhi. 

'C.M.O.J  C.R.P.F. Hospital Group 
Centre, Langjing, Manipur. 	 Respondents 

By Advocate Mr M.U. Ahmed, Add!. C.G.S.C. 

0 RD E R (ORAL) 

LV. SACHIDANANDAN (VJCE-CHAIRMAN 

There are eight applicants who were appointed as 

Assistant S u b-In spector/Ph arm acist/Lab oratory Technician/Nursing 

Assistant, Saphai Karmachari/Cook respectively in the Central 

Reserve Police Force (CRPF for short) on different dates. The 

averment of the applicants is that the applicants possess all requisite 

qualification for the respective post the applicants are holding. The 

grievance of the applicants is that the applicants have not been 

extended the benefit of patient care allowance under the O.M. dated 

08.09.2000 (Annexure.6). The applicants z contend that similarly 

situated persons have already been granted the benefit and there are 

court orders as well. The Bangalore Bench of the Tribunal vide order 

dated 17.04.2005 in O.A.No.1093 and series of cases granted the 

benefit of patient care allowance' and disposed of the cases in favour 

of the applicants therein. The contention of the present applicants is 

that the present applicants' case is covered by the order of the 



.3 

Bangalore Bench. Aggrieved by the inaction of the respondents, the 

applicants have filed the present O.A. seeking the following reliefs: 

"7.1 To give a direction to the Respondents to pay the 
Patient Care Allowance 

7.2 Cost of the application. 

7.3 Any other relief/reliefs to which the applicants are 
entitled to under the facts and circumstances of the case 
and as may be deemed fit and proper by the Hon'ble 
Tribunal." 

The respondents have filed a detailed written statement 

contending the claim of the applicants and submitted that since the 

applicants are combatant staff of the CRPF the applicants do not come 

under the jurisdiction of the Tribunal. However, since earlier orders 

have been passed by different Tribunals granting the benefit to 

similarly situated, applicants I do not find any reason to uphold that 

this Tribunal has no jurisdiction. Hence the claim of the respondents 

is rejected. 

The applicants have also filed a detailed rejoinder 

reiterating the contentions raised in the application. 

I have heard Mr N. Anix Singh, learned counsel for the 

applicant and Mr M.U. Ahmed. learned Add!. C.GS.C. appearing on 

behalf of the respondents. 

When the matter came up for hearing the learned counsel 

for the applicant submitted that the grant of the allowance to the 

applicants was rejected on the ground that vide order dated 

18.02.2006 the AddI. DIGP, GC, CRPF, Imphal, Manipur informed that 

as per Director (Medical), Directorate General, CRPF, New Delhi 

HPAC/PAC could be sanctioned only to those who were petitioners in 



I 
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court cases filed in various CATs/High Courts. The order dated 

i802.2008 is reproduced below: 

"Subject REG. GRANT OF HOSPITAL PATJET CARE 
LLYA 

Please refer to your letter NoMJ1I-4/2006-GC 
Hosp. Dated 1412/2006. 

2. 	Application for grant of Hospital Patient Care 
Allowance in r/o following personnel of your Hospital vide 
your letter under reference are returned herewith with 
the remarks that as per Director (Medical)1  Dte. General, 
CRPF, New Delhi signal NoJ.1I-2/2002-MedjII dated 
18/1/2002 (Copy.enciosed). HPCA/PAC only be sanctioned 
to those who were petitioners in court cases flied in 
various CATS/High Courts and the concerned Hon'ble 
Courts passed order favourably :- 

6. 	It is further argued that since the applicants have not 

obtained a court order the applicants are not entitled to get the 

benefit of the relief. It is a well seWed proposition of law that 

Government being a model employer and certain benefits granted to 

one set of employees those benefits are to be extended to other 

similarly situated persons. Relief being granted to certain individuals, 

in law cannot be denied to those who are similarly placed merely 

because they have not come to Court earlier. The learned counsel for 

the applicants submitted that he will he satisfied if a direction is given 

to the respondents similar to that of OANo.22 of 2004 disposed of by 

this Tribunal onl5.09.2004, which is quoted be1ow 

"On perusal of the pleadings and considering the 
facts and circumstances of the case, I am of the opinion 
that S.S.B. is also a Central Police Organisation under 
Ministry of Home Affairs like LT.B.P J  B.S.F. and C.R.PF. 
having more or less the same working conditions. 
Therefore, Ministry of Home Affairs will take a decision on 
the payment of patient case allowance to the Para-medical 
staff of S.S.B. within a period of six months from the date 
of receipt of this order." 
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84 	 In furtherance of the above order it appears that the Addi. 

DIGP, GC, CRPF vide order dated 18.012006 has taken a decision 

extending the benefit: to some applicants who were petitioners before 

the Tribunals/Courts but similarly placed persons like the present 

applicants were not granted the benefit on the ground that no court 

order has been obtained by these applicants for the said benefit. it is 

made clear that it shall not stand in the way for grant of the said 

benefit to the present applicants. 

9. 	In view of the above, in the interest of justice this court 

directs the applicants to make a comprehensive representation to the 

respondent No.3 will all relevant records within a time frame of one 

month from the date of receipt this order and the respondent No.3 

shall take a decision granting the benefit to the applicants as has been 

granted to other similarly placed applicants and pass appropriate 

orders within a period of three months thereafter. 

The O.A. is accordingly disposed of. In the circumstances 

there shall be no order as to cos 1  

K. V. SACI-IIDANANDAN) 
VICE-CHAIRMAN 

nkm 
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7  Lt~ 
IN THE CENTRAL ADMIN1STTIVE TRIBUNAL, 

GUWAHATIBENCH, GUWAHATL 

(An Application Under Section 19 of 
the Central Administrative Tribunal Act 1 985) 

_9  ~. 5~ '~/O 16 
 

SYNOPSIS 

That the Applicant were appointed as Assistant Sub-Inspector ( 
ASI 

) 
/ Pharmacist, Lab.Technifian, Nursing Assistant, Saphai 

Karmachari and cook respectively of the CRPF, Union of India 
on different dates and they possess all the requisite 
qualification. 
That theapplicants claiming that to extend the benefit of 
Patient Care Allowance under Government of India, Ministry of 
Home Affairs dated 8th  September, 2000 (Anx- A/6). 
That the Hon'ble Central Administrative Tribunal, Bangalore 
Bench, Bangalore order dated 17. 4 .2003 stated that the other 
applicant claims for getting the benefit of Patient Care 
Allowance the same was disposed of in favour of the 
applicants , however the present applicants are cover up by the 
said aforesaid order. 

- 

K 
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IN THE CENIflAL ADV1INI3ThJ¼iVE 11 Iii.ikL 

CJVH 1 c  
CK 

(An applicatio under Sectjn 19 of the Administrative 
Tribunals Act,, 1985) 

Title of the Case 	: O.A. No/-/6 

Shri A.Barunikanta Singh 	:App1icaris. 
and 7 others. 

- \frsuS - 

• 	Union of India & Ors. 	: Respondents. 

N D F. x 

3 1.N0. 
- ----- 

Anne.jre 
------- --__.-_-.__-_--_ 

PartIculars 
----
Page No. 

 - Application - 1 to 7 

 - Verification 8 

1 Particu1ars of the 9 
Applicants; V  

4; 2 toi Initial -appointment  
V orders 	• 	 - 

V 6 4i4 Order dt.13;3.-26  

6. 
V  

O.d er of the Hon 'bI ° 

- 

GAT.Y?Y4 

- - 	-- 	 -- 

V 	 • 	 Flei by: 
Tate 

Advocate 
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• 	 IN TH C!NIRAL AMINIS1liATIVE.1RIBUNAL, 
- 	GUWAHA TI B EN CR ce 

(An application ur6r Section 19 of 
the Administrative Tribunals Act,1985 

QJO 	oF 2 

B E T'1J 

1. Arambam Barunikanta Singh, 

36 yrs; (A;B;K , sb, A. 

Sharat Sjnqh of Lilong hajin; 

2; Sanjay Roy, 35 yrs of C.R.P 4 ;, 

Langjinq, Irnphal West, Manipur; 

3 V. Kham Gin Lian, 33 yrs, s/o, 

(] Shri Chin Za Nengof C.R.PF; 

Langjing, Imphal West, Manipur 

4.' Kailash Das, 35 yrs, s/0 Nawab Das. 

of C.R.P.F. Langjinq, Imphal. 

5. Anli Kumar, 32 yrs, s/o R. Pachak • 

of C.R,P.F, Langjing, Irrphal.' 

hd4't- 
• 6. Nare 	Kumar, 39 yrs., Sb 

Chaman Lal Purl of CR.P.F. 

• 	• Langjing, Imphal 

js 	7. Mukesh Kurnar, 39 yrs; s/o, 

Chetram ingh of C.B,P.F. 

Lanoj hg, Irnp1ha. 

8; N. Rohindro iingh, 4 yrs. 5 /0 

• 	 N. Juaeshwor Sjnh of 

Kyarn4ei Khojrom Leikal. 

APPLICANTS. 



/ 

- Versus - 

Union of India, Home Affairs 

tepartrnent, through its Secretary, 

North Bloc!, New Dejhj 

Ministry of Health a& Family 

Welfare, through its Secretary, 

New telhj. 

)3-13 F. through its Director 

/ 	 "Genera, C.G.O; Complex_N-.l, 

Lchi Road, New fl'elhi; 

The Dfrectr, Mical )irectorate 

General, Central Reserve Police 

Force, East Block, R.K. Puram, 

New EI hi. 

C.M.O., C.R.P.F. Hospital Group 

ii 

Centre, Lanjing, Manipur. 

0. RESPoWDNTS. 

Details of Appi ic a tion 

	

1. 	Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of 

the application is within the jurisdiction of the Hon'ble 

Tribunal; 

	

2; 	jrnitation 

The applicant further declares 'that the preser 

application is filed within the limitation prescribed under 

section 21 of the Administratje Tribunals Act, 1985. 

;. 3/-. 



	

3. 	1s of the Case. 

3.1. 	The applicants are the citi.zn of India and as such 

they are entitled to all the rifhts, privileges ard pro-

tection, guaranteed to the citizens of India by the 

Constitution of India and the laws framed thereunder. The-i 

applicants are the employee of Central Reserve Police 

Force (C.PL.P. 	working in the Central Reserve P0lice 

Force, LanQj in g, Imphal, Ma nipur. 

	

.2 	That, the applicants were initially appointed on 

regular basis as ASI/Pharrncist, Lab. Technitian, 1\4rsing 

Ast., Saphai Karnchari ;  Cook respectively by an order 

of the competent authority of the C.R,P.F.' Union of Iridi 

on d If -f er e t d'ai-es as they poss es 5ed t h e  r equ is it e ed 

cational qualification for the said posts which they are 

now hold ing. 

A copy of the table consisting 

of the particulars of the prert 

fl- 	
applicants is enclosed herewith 

as Ann exure-AJl. 

	

3.3 	That the present applicants were initially appointe d 

as ASI/J-harmacist, Lab-Technician, Nursing Asst., Saphai 

Karmachari, Cook respectively in the year, 1991, 1992, 

1993, 1994 ard 2-y respectively urder Central Reserve 

Police F0rce, in short C.R.P.F. and now they are posted 

• at C.R.P.F, L-ngjing, Imphal, ManipUr. 

	

3.4 	That,'t he applicants are working in their respective 

posts with their capacities as a Govt. ,  enployeeswithout 

any break in servIce for the satisf8ction of the Authorities 

• 	 . 4/- 



- :(i :- 

as well as. the public. In this connection it is stated 

that the decision was taken by the Central Reserve Police 

F&rce In the C.R.P.F. Langjirig, Imphal or any where 

through out States of md ja where is the applicants posted 

at different places of Did ia to do the jobs also involves 

right dt1es, treatment of patient involved in any C.R.p.F 

Langjing or their posted places. 

The tje  and exact copy of the 

initial appointment order of the 

applicant are annexed as Annexure_ 

A/2 to A/fff respectively. 1  

3.5. 	That, the jobs of the applicants are regular attach - 

rnent and is placed the essential category; it is a high 

risk job considering the importance and risk factor involved 

persons serving as patients care daily and to undergo 

periodic medical check-up: 

I' 

3.67 	That, for the said patients, Cook and Washing, the 

applicants was detailed for duty in the office of the 

C.R.P.F. Langjing, Imphal. Thereafter theye were continu-

ously working and discharjng their duties in the C.R.P.F. 

Langjingwithwt any break in se'vjce till: today. 

Ga 	3.7. 	That, the applicants have acquired valuable and legal 

right for absorption on regular basis as they are gathered 

sufficient experience after working about 1 to 15 years in 

service, in their respective posts as well as thIr capacities. 

3.8. 	That, the 	plicants are working in the Ctral Reserve 

Police Force, Langjing and other office/places o f C.R.P U F. 

and successful1 running the treatment and others with all 
satisfaction for the  last about 11 to 15 years, 

-/ 	 .. 5/- 



NW That, vide office letter No.C.III-l./206-iC.III 

daed 13 6 3.2'y)6 the Add i.DiGP, SC,. C.R.P.F., Imphal 

Manipur jssued an office note for granting of Hospital 

patient care..alloanCe in respect of NO.891560089 ASi/ 

Lab.Tech. Sanjay Roy of, the concerned Hospital ard the 

same was received by the said Sanjoy Roy as per the  

Hon'blC D%TS/High Cou±'ts and the concerned H on eble Courts 

passed oCr favourabiy 

A true and exact copy of 

0rder Issued by the concerned % 

Authority dt.13.3.2006 is enclosed 

as An n e xu r e-'A 16 	All- n&fu) V3 

31-. That In the care of some other similarly situated 

incumbents/employees serving under the sane C.R.P.F., 

UnIon of India the Hon 'bie OT directed the Respond ents/ 

Union of Ind ia for payment of Patient Care Allowance (PcA 

within a time frame as such the employees who are-getting 

the order of the Hon'bleCAT. 

The tje and exact copies of thern 
a4ld  

- 	Hon!e GAT's  OrderAare . enclosed. 

herewith as Aririexure-A/aQ 4/  
upedi. 

311 6  That, this application is made bonafide and for 

the cause of justice. 

	

4. 	GrOunds for reiief(s with 1eolørovisions 

	

4'07 	For that the applicants have not been getting 

the 'Patient Care - Allowance (PCA) even though 

thei'r employees were ett±ng the P. •C 

A 11 ovi'a,nc e : The duty 	the applicants have 

been cat -gised in the "s-ential Category". 



It is a high rk5ob. Considering the irrportanCG 

and risk factor involved, required totundergo 

periodic medIcal check-up. 

4,2 	For that the Authority/Respondents have been 

treating the applicants are unequal as such there 

is an illeg4, arbitrary, rnost'unfair and wholly 

unjustifie 

4.3 	For that, the Aurhority/RespondentS have not 

disposed of the b4i3humble representation fjlGd 

on 12.L20-6 till today withcu t any reaSon. 

4'4 	For that, the action of the Respondents is illegal, 

arbitrary, unreasonable, most unfair and who1y 

unjustified. 

5: 	tisof remedieseusted 

That the applicants state that they have no other 

alternative a rd ,  other efficacious remedy than to file 

this/application.' The applicants have filed a representation 

I 
dated I2,L2_r6 highlighting their pToblerrs to the COG- L 
tent authoity but to no resu1t. 

6; 	patters not previQVY_filedQr OflnQW.tJ'_L 
other Court. 

The applicants state that they had not previously 

filed any application, writ petition or suit regard ingthe 

matter in respect of which this application has been made, 

before any Court or any other authority or any,  other Bench 

of the TriJnal nor any such application, writ petition or 

suite  is pending before any of them. 

0 . 7/- 
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7. 	_Re1iefssouqt for: 

Under the facts and ciftumstances of the case, 

the applicarts pray that Your Lordships would be pleased  

to issue notice to the resporen±s to show cause as to 

why the relief sought for by the applicants shall not 

be grant, call for the records of the case and on 

perusal of the records and after Iiearing the parties on 

the cause or causs that may be shown,  be pleased to 

grant the following reliefs; 

	

7.1 	To give a direction to the Respondents to pay 

the Patient Care Ailowarce. 

	

7.2 	Cost of the application. 

7.3 Any other relief/reliefs to Which the applicants 

are entitled to under the facts and circumstances 

of the case and as may be deemed fit  and proper 

by the Hontbie Tribunal. 

8; 
a. 

InterIm reljefprayed for: 

81. To dispose of the humble representation. 

9. Particulars of tI 	Postal Od€r: 

Postal Order No. 	: 

Date of Issue 	: 2J 	. 

iiiy Issued from 

Payable at 	 : 

List of enclo  

An index showing the particulars of documents 

enclos ed, 

•. 8/- 
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J R I FI C A T I 0 N 

, Arambam Barunikanta 3 lngh, s/o A. Sharat 

Singh, aged about 35 years, resident of Lilong Chajing, 

P.S. Singjamei, P.O. LIlong - 7951 	do hereby verify 

that the statements made in paragraph No.1 to i -)are 

true to my knowledge and those mai9xim legal parasl&vke 

which I believe to he true and I have not suppressed any 

material fact. 

Arcs I sign this verification on this the,24 th 

day of July, 2 n6. 

jonature: 

£. 



) 

);.i. 
ANNXTRE-A/1 

BLL HOIN 	 ._Qy TH AU 

Si.  Nie of poet Date of 	Tpresent 
No. P. 9 initial posting 

- appoi 
 t _L___- 

16 A.Barunlkaflta ASl/PharmaciSt 8..199+ 
Singh Lang jing. 

 Sanjay Roy 
Lab.Technieian 17.791991 -do- 

 V.Khaa Gin Nursing Asst. 2+.12.1993 -do- 
klan 

. KaLlash Das Saphai 12.901991 -do- 
- Karmachai 

 Api I Kumar CXok 10.3.1997 -do- 

 Naresh Kurnar Saphai 28..1992 -do- 
- Karmacha'i 

 !4uk$Sh Kumar Nursing 	st. • 
16.5.2000 -do- 

 N. Robindro £31/Pharmacist 21.6.1991 -do- 
singh 

TRUE COPY 
X. 	L.  

ADVOC4 - 
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7. 
g).stereci. 

S 

OFFICE OF THE ADDL.DIGP GROUP CENThE CSPF AVADI CHENNAI. 

No • A— 3 /pC—EC —3 	
Dated the • /0 	'97o 

TO/
ri Anil Kumar. P 

SO Shri pachan, 
Charuvila Puthan 'Jeedu, 
Nettayarfl, 	 -. 
P0: NILAMEL, 
Distt Kollatfl, 
KERALA. Pin: 691535. 

Subject— OFFER OF APPOINTMENT FOR THE POST OF HOSP.COOK 
TADATTfl - GROUP 'D' HOSP. STAFF IN CHPF. 

As a result of recruitment for the post of 
Group 'D' Hospital Staff held at Group Centre, CRPF Pa111 
puram on 10-12-96, you are hereby offered the post of 

Hospital Cook in CRPF, purely on temporary capacity on the 
following terms and conditionS 

The post carries pay scale of Rs.O75O-012—°8 7  
EB-014-0940 plus allowances as sanctioned by 
the Central Government from time to time. 

The appointment carries with it the liability 
to serve in any part of India and outside if 
reauired. 

On joinig th Frce 	-  ill b 	r?d under 

CPPF Act 1949 and CRPF Rules 1955. 

The post of Hospital Cook is a combatiserl. ore, 
you are required to undergo such training and 
course as are/Wi:Ll be prescribed by the Directo-
rate General, CRPF New Delhi from time to time. 

Other conditions of sev1ce will be govrned 
by thereleVaflt rules"and -orders Jr. the Force 
from time to tim3. 

You must produce a certificate of character on 
the prescribed form (specimen enclosed). 

This offer of appointment is subject to your 
being declared medically FIT in all respects 
by- the CBPF Medical Officer for which you will 

have to appear before the Medical Officer at the 
place of your reporting. 

If you toider resignation under Rule 16 or 
dischagC under rule 17 of CRPF Rules, 1955, 

. . .2 

C-4  
4f__ , 



"you. will have to refund to the'GOVt. a sum 

equal to three monthS' pay 'and 
allOW11C 	prior 

• 	
to. th resiflation or jscharge, as the case 
may'beOr the Cost of raifliflg imparted to 

you in the Forbe, whichver js higher. 

toncessions 

2.
be entitled to all the 

of grade of FollOWer - HOSPital Cook avail.bl0 
to the 

members of cothbatised HoSPltl Staff..sanct10n 	
for the 

present and as may be sanctioned, from time to time. 

following certificates j'ori 3. 	
1P 	will 

The  
also tobe'Pr0dUCed 	. 	. 	. 	•. 

• 	

•. a) 

Education certificate . 	. 

bate 0f.'Btrth certificate for age proof' 

Caste certificate.  

40 	
You shoUld,° 	

duly prepared with light 

bedding as per your requremt .alongwith suitcase. Kit! 
Uniforn items as 'per •authori$atbonw ibe .issued free 

of cos't-at the piaceof your duty. 
	' 

If ou are willing to jpin on aforesaid terms 
and conditiofl5, ou ale advised to re ort to the Additl°fl 

, 

6. 	
'iou may also carry amoufl for your initial 

persOfla epeflSeS. 
DepOSit of Rs.700! (Rupes seven 

hundred') only as mesS advance will also 
0 , requied to he ' 

maC by you. 	 .' 	 . 	 • 	 . 	 S  

7 - 	- If you fail 	
report to the afoeS3id authOi 

ll be 
'itY 

to 
as metioned in para 5' above by 10-3-97, this offer wi  
tréatedaS cancelleth 

8. 	
NoTA/DA will be padfor the journeY Un ?rtakefl 

by OU to joirndutY. 	: 

c 

- 	' 	' 	. 	
• 	(S • K. 	

(-S 

(1) 	
Addl.DIG 

Encl CC CflPF Avadi. I' 

S 
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I. OFFI CE OF TI fl COMrAH .'NT I 2 	13n . C1iF Gi-d1 i.NAG Al: (GU3Aki.T) 
No.A.VI.1/92-122-C- 	Dated, the 	April 1 92. 

TJ 
To 

/S1_1ri N rend n r Kuma r, 
s/o Shri Chaman Lal, 
New Deep Naqar Village, 
JaJ.endh3 POs4t, 
J'alendhor (Punjab). 

APPCLNTMENTTO TiE POST CF SAFAI APi'iAC. !AiI ( SEtLER) 
-• 	IN Ci'F: OFFER OF AP OINTiENT. 

On selection as result of test, you are hereby 
offered the post of Saf- al Karmàchari(Sweeper) in the Central 
Reserve Police Force on the following tenrts and conditions: - 

The host is purely temporary but likoly to 
continue for an indefinite period. 

The post c a rries cay scale Of Rs.750-12-870 
-EB-14-94 1 ) plus usual allowances 	snctioned 
by the Central Government from time to time 
The aI5po.ntmnent carries with it tIme liaL liLy 
to serve in army nort of India as er orctr 
issued hy tie Compc 'Tjnt authority. 

On joining the Force, you will be 	v:.ir.ed 
under 	1' Act and Rules. 

c) The apLuintmrment may be terminated at any time 
by serving a monthson either side. Th 

1 

	

	 appointment authority, however reserve the 
right of tnrininating the service of the 
appointee Icrthwith or before the 	iry 
of the tiultd period of the notice by makirg 
payment to him a sum eauivalent to -y pay 
and allowances for the neriod of notice or 
the expired 
Other conditions of services will be governed 
by the relevant rules 3nd Order in force from 

• 	 time to time. 
You must produce the following certificate in 
original:- 

Educ3tional certificate + Proof for your 
date of F3irth. 

pariencc certificate if any. 

CertificLte of character in the prescribed 
form (Secimen form attached) duly signe-d 
by any G a zettCd Officer. 

JI- 

Coritd 

to $tt1e coo 

II I. 	 : 	 •.._.:r 	 - - 	 . 	 . 	 . 



- 

• 	
h) This offer of appointment is subject to:- 

i) Submission of decl3ration marital status in 

I 

	

	 the prescrJhuX fonu and in the event of the 
candidate having more than one wife living 
or beiluJ married to person having more tha n one 
wife living. The apoihtment will be subject 
his being exempted from the enforc(z-ment of the 
recruitment rules in this behalf. 

• 	 ii) Taking oath of elegance/faithfullne5s LO the 
constitution of India (or making soluran certifi-
cate t that cf1ect) in the prescribed fon  

- 

n. 

iii) No objection certificate from present deprtrnent 
may also be oroduceti on joining the force if any. 

• 	2. 	If any declaration given or in.formcttiOn furnished 
• by you proves to be false at any stage or if it is found that 

• 

	

	you have willirgly superseded any mateLial information, you 
will be liable to be removed from service and subject to 
such other action as Government may deem necessary. 

You are also required to carry some athount for your 
personal expenses. Initial deposit of Rs.500/- as Mess 
advance will also be. required. You should also be in possessior 
of bedding as per your requirement. 

You are posted to 122 Bn. CRPF Gndhinag3r (Gujarat). 
If.you are willing to join on afores-aid terms and conditions 

• you should report to commandant 122 Bn. CRj-F, Gfldhin-tgar 
(Gujarat) alongwith the latter on or before •3U-4-92 at lOOQhrs. 

If you fail to reort on or before 30-4-92 to join 
duty, the offer will be tre3ted as C ancelled. 

NO"TA/DA will be paid for journey undertaken by you 
to join duty at this location. 

• Encl:I 

B . 

Commandant. 

No.A.VI.1/92-122-EC-1I 	Dated the 	Aril 1992. 

Coy to:- 

D.D.(IcdiCal), D1e. 1N3'enl. CPF Locibi Road, 
'- NewDelhi for favour of information please. 

IGP, Special Sector, CRPF R.K.Puram N/Delhi 
with reference to his letter No.A.VI.3/92-AU:fl-II 
dated 10-3-92. 

3,Dy.InSpeCtor GEneral of Poli cc, CRPF, Special 
/favour-of . a'1 MOIX New D11 forLinfoflton please. 

(B. .chauhan) 
Coinandant. 



4 , -, 

ANNEXURE 

r 

i , 	*I 1/ 	

t 	 qf ••:&t: Unt 	• 	 , , ç,q.  
f 	

' 	 2. h1r14 . L 	 ( 	

t, + 101 /vJ7 	t tL 	4f1 	 qj u 4 	 q. 
£nit )'t 	1 	'  1 	 ' ... 	

-j 	 . 	
• 	 . c'ut! ly 	t 	fr 	VrJ I 	• : 	•. 	, 

mia 

lmao  

• 	. 	 ... 

- 	L , 	

\ 	 I 	
•' 	: 	•ç 	, 	 , 

I  N" Ml i 

' 
c, 	Crcrn 	4iç 	j? 

•c1jr 
r  ~ Aw   

)  
V 	 ...I' 	 . 	. 	. 	•4-;! ! 	 VV 	

• u1*O1:; 	4 
. 	

V 	

;V4::V.' 	, 	
V 	 , 	 • 	

; 	I 	 •V 

OR" I  IT al 

e
:  

á•f 	
:: 

V 	 .? 

) 	' 	r 

V 

T 	• 1(jt 	 , 

it 

V 	

V 	 V 	( 

	

' 	 I l.. 
p 

. 
 

V 

• 	
VVVV 

Ii 

r1 	4 	a4I 

V 	• 	ViV 	
• 	I 

V •• V 

V : VVV: 

• 	 3, 

H r 

• 	 - 	
V 

to be true 

Mvocato 
AN 



- 

Dated: the 	Dec,93 

NOTICE 

Consequent on his selection by a Board of Officers , as per result of 

recruitment held at NC CRPF, Imphal on 16.12.93 Shri V. Khaniginlian, S/O 

Shri V. Chinzumong is hereby appointed as temporary ward boy (combatise) 

we.f. 24.12.93 (FN) in the pay scale of Rs.750-17-870-EB-14-940 plus usual 

allowances as permissible to the Central Government employees from time to 

time. His appoint is purely temporary and liable to be terminate at any time as 

one months notice without assigning any reasons. He can be posted anywhere 

in India as he has got all India service liability. His particulars are as under: 

Name: : V.Kharnginlian 
F/Name : Shri V. Chinzumang 
Viii- : Chingmun 
P.O. : Chingmun 
Dist- : Churacandpur 
State : Manipur 
Religion : Christian 
Date of birth: 01.03.1973 
Date of appointment: 24.12.93 

Education Qua lification: Class -IX pass 
Height/Weight 	:169 Inch/69 Kg. 
Chest 	 :85-90 ems 
Force No. 	 :931152541 
Identification: 	1) A black mole over chest. 

2) Black mole over right arm. 

Sd/- 
(N.S. INDM (Capt.) 
Addi. DIGP 

Copy 
1 



- 	 AIL~  

I 	
Uti 9 thu 	July'1 

III 

hi 	.t 	oi 3 	:it uf L.ttiQtuCy  Tcdtmiuian 

F, 	 1ittoflLfum ior ci d by Lb u*tt. 

LhI 
 

u tLt 	in IH 	.Ctt 	t.id 

ifi thi jt  y 	 '.1 I(I %. I 3 	t 	 U IflI1U to 	JU 1 t4 CJt* h11IIVflt 
ut 

 

i;t i1 U I. 	t 

rr)m ttiu in 1nfJptul f rum the us'i datO
1. 

. th ii 1(2( ti fl to t cvt I\1 	UC CFIPF 	(thstlIti in 3T(Jt tO D1n flUW 

	

i t, HO in tIJ k rE I ro t hc . ti- n ic th or thu t!i ' r om 11.7 . 	At 

ttvYly V1 IHty 	X tt.•L't'.• 	i uX 	ialt b 	j,sAu1 

SPi 
4 	

U_kJt1t13 

T x1-H111 	Utcd 	 Ju .Ly'1 	 H 

C 1 );y  too- 

Y 	t. h1i 	rrir;i ).ttzX NU. *.via 

Werots, ttu to. 
Is -"p 

rtnJ 21,( 1,  

3, 	
L 	

V 

	

j) 	\ 

I., 

I 	 ( 	• 	
) QIQ 

U e4COP 
gt!t 	 \t 
IT 



/ 
S 

a 

LI 	 \ 	7 1  
twrluieiit 

 
of !idn  

Mistry ol ume A(Iiis 

Noith 11lock New Uelh, 

To, 

'lJc 1) trec turs G enct i I 

Border Sccurity Fuice, CG() C1tc, New I.)cll 
Ccntrd Rcsrvc Pulice Puree, ( 'J() (tmiplcx, NC\V L)eUii 

? 	Indo-T.ibetwi l3ordei PoUce .;uo (.oinplex New I )tlhL 

L. 	Cciiu al indusuini Secwity Force, CG( ) Complex. New L)cIl 
S. 	Assurn Rifles, SliiUoiig. 
(. 

 
The Director1 NioflI Put ice A cndc n v, 1 dci il; d. 

	

ubjet: Grnnt of Patient Care AlIç 	 Care' 
AIIoWaflCctQNOflMifliStOflal Group C & 0 Civilian 

Employees of BSFI CRJ'r18P. CISF, Assim RilleG and 

Nationt Police Academy, I ly(terakld em ployc d Ill 

1) Is p en S 0 r los/Ho s pit :i I s. 

Sir, 

I urn dircc.cc1 to e(nev itic !iieti)n of tile 11esidriit In 1110, (ii . iil ol 
Pa(ient Coic A lcnlncty4 lopital I at ent Care,  A I Invm ice 7  In 111C N 
Ministerial cionp C & 1) c1.'iliiiii 	01 nsi, cij't, I I UI', 
Assarn Rifles and National Police At.utIev I Ivdeinkict ciupkn cii in 
Dpensares/Ihisptnls, at tIi 	;IIIIe ntics ;n: has been riven tu 
similarly placed in the COl IS L) ;1icnaiie er 	eiuiaI ( 	vciiiiiivin I i 	nitak 
Delbi/Otitside Ucihi vii tue ;Unc let ins mind voildlOoo.q. 'II 	will take 
horn the (Intc at' issue u 1' iii ese in dc us. 

2. 

 

This is 	iIjeC(.t) IIP' wilditioll t111 lit) 	i;.Ii(  
___.J1ovaiiee 1 . if SarIC(it)ilCtt by the (ijtiit I iuvL'lllInci)t. will Nt' :i,liiiisihtc' 

thce eiiiployees. 

3 	1Ie expeiidtui 	in\'ul\'!d \vhi Nc' mel tnI H 	ii 	bu(l1Ct 1rflit1 

concerned organization. 

() 	
(:mL. 

I 	 ° 



This tS.SUCS with the flpf)rflVflI of Ministry of, 	iiii•ne 	(Dcm (incul of 
i.xpedituie) 	vide 	I I) No.35 'I .1 \'/2 (Jot) tial r.d 	7 •o)  7 O()() 	lin(I 	Wit Ii 	thc 

concurrence of the J.fflcrntcd Fiiuinc 	1,)ivision of this Ministry ','t(le thcii 

i)v.No.22U(,TiiiiI/7UOUdn(Ud 

\(ltIrs taith Ii)I I), 

r J( I J )  
.jn cc) 

Cepy to: 

E 1ay & Accounts Of1icr, B F/CR fT/I 11 P/C'I F/A,sni n Ri fle 	LI 

NIA Jtyde:bad. 
2. 	FAQ, tvtFIA, Ncw Delhi. 
3 	Miititry o[ Flounce (i.tV [haliLli) w.r,t. II) Nn,8/Ll \'/20i)tJ daicti 

7,9.2000. 
1 	'1ut:tr) ,  f)fI(eulth & Fuinily '\'cliciie (1111.1 lti'ni'T), 1"lniiitu Nh 	\VttJ, 

New Dclhi. 
IVL) (FitimJee 11) 1  MIIA, Nui(h l:k, NOV Delhi, 

6 	F.h/I I/l IIIIV I,)csk, Ml 1,\, New, Delhi. 
7. 	Gunrd File, 
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RES-6  A 
0, • 

CENTRAL ADMINISTRATIVE TRI8UNAL 
BANGALORE BENCH. BANGALORE 

0A1011' ? 1100 TO 	i05/i7 

DATED THIS THE 17TH DAY OF APRIl, 200 

SHRI S.K. 	HAJRA . 	 MEMBER(A) 

SHRI MUKESH KUMAR GUPTA 	MEMBER(J) 

Mr. Ajith.A. 
aged 37 years. 
S ./o late N. Ariunan, 
Pharmacist 	 ApPlicant 

(in OA 140.1093/02) 

T.M. Mathen, 
aged 54 years; 
s/o Late C.O. Mathen,  
Pharmacist 	 Aoolicant'

• 	 OA No.1100/02) 

Sanjay Kumar, K.N.. 
aged 38 years :  
S/o K.G. Naraysnan,  
P 	 Applicant harmacist 	

(in OA No.1101/02) 

R. Vijayalakshmi 
aged 49 years, 
W/o late F<aghavan RI I lal 
Nursing Assistant 	 Aopl icant 

(in OA No.1102102 

R. Gopinathan Pillal, 
aged 56 years, 

S/o late Raghavar, PHIai, 
Nursing Assistant 	 Applicant 

(in OA N0.1103/02) 

Rathan.LaJ, 
aged 50. years, 
S/otidayrajn,  

Hospital S/K 	
. 	 Applicant 

(in OA No.1104/02) 

Rekha Devi, 
• 1 çd 19 years, 	. 	 . . .. 

Rathan Lal 
HjtaI S/K 	. 	

. 	 Applicant 
(in OA No.1105/02) 

'fr 	
' nts 1 to 7'are workina 

up Centre, C.R.P.F., 
anka, Bangalore) 

1 	4NG 	Advocate Smt. Anjana Sundar  

Cl  V. COO  

C~ 

I 	

. 	
A 

H 	
. 
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• Union of india by its 

Government of India, 
Ministry of Home Af fairs, 
New Delhi 

Director General of 
Healto Services, 
Central Reserve Policy Force 1  
New Delhi 0. 

3. Additional DIGP, 
Group Centre, 
C.R.P,F. , Yelahanka,.. 

• 	Bangalore 	 . Respondents 

• 	( By Senior Central Govt. Standing Counsel 
Shri M.V. Rao ), 

.ORDER 

SHRI S.K. HAJRA. MEMBER(A) 

The applicants, who are Group C and 0 

employees of Central Reserve Police Force (CRPF) 

Hospital, filed this 0.As., seeking the following 

reliefs: 

i) • Issue 	a 	direction directing 	the 
respondents to extend the benefit of 
Hospital Patient Care Allowance to them it 
the rate of Rs.801- per month for, the 
period 15.10.87 to 1.8.97 at Rs.160/- p.m. 
from 1.8.97 to 2.1.1999 and at Rs.700 p.m. 
from 2.1.99 to 8.9.2000 and to appi icants 6 
and 7 'at Rs.75 per month from 15.10.87 to 
1.8.97 and, at Rs.150/- per month'frorn 
1.8.97 to 2.1.99 and at Rs.695/- per month 
from 2.1:99 . to 8.9.2000 in terms of 
Government orders and Supreme Court. order; 

	

- 	•'. 	••IL'' 

	

/ 	

and 

	

;() 	\ i t ) Grant . sucn other . re I ef or reI efs as 
this Hon'bte Court deems fit to grant in 

; 	the circumstances of. the case in 	the 
interest of just ice. 

	

i.> 	 • 
The 	learned counsel 	f o r the applicahts 

NGAILO 
rqued as fof lows: 



	

1H 	
0 

	

TI 	ap 	I 	n Is 1 	to 	ir 	rci r Inii 	1 	dflci 

5 Nursing Assistantsand6 	. 	7 	SaI;JI 

(Swee 	) . 	They 	1u I riçi (Ni 	C ;irul F) 	uh1i nyu 	ui 

the CRPF hospi tal 	ate ent I  ed to Hosp tl 	Pt ont 

— Care Al Iowàncé (HPCA)àt tle rates extended to Group 

C and D employees similarly placed 	in t h e CGHS 

dispensaries/Cential Govt 	Hospitai S 	w e I 

1 12 87 by orders dated 25 1 68, 1 8 97, 21 9 98 and 

2.1 99 	Unfortunately, the applicants were not pdld 

the HPCA irispite of their entitlement w e f 

1 12 87 and submission of their representations to 

competent authority The Cuttack Bench of .  the 

Tribunal by order dated 8 5 90 in C) A No 2g/8q 

0 	gra-nted this 	relief 	(Anneure A-4). 	-The arder oI 	0 

the Cuttack Bench was challenged before th 	Hon blt 

Supreme Court 	The Hon'ble Supreme Coui I confitrried 

0 	the a.fresaid order 	by order 	dated 	17. iC).20i• 

	

Persons similarly placed as 	the appl icntS ete 

extended the benefit 

The learned counsel f o r the respondents 

ontended that t h i s allowance was paid to the 
/ 	"N 

	

.1 
0 	 y.'

icants 	..f. 	89 2000 at 	the same rates as . 4  

l 	
!A . )Je applicable to the employees similarly placed in 

on: :: p:r orders dated 

8 9 2000 issued by the k4inistry of Home Affairs 

	

H 	 • ( 4HA) .(AnnexureR1), 0 The O.A. 	is 	liable 	to. be 

	

0 	 0 

dismissed on the ground of limitation 

	

011 	0 	
. 	 •o 	

0 

0 	
• 0, 	

/0 	 0 

	

• 	 0 	 0 	 0 	

0 



-- 	 V  

ci We (j t)Olh S 	dn(i )(r LJS(ci tht 	Cc)e 

	

/1 	
The con t 	t on o I t he 	Pf ( )flde1 t 	t ha t 	t 

0 A 	,s barred by llmltdtton fs Untenable as tf 
4 	 Hon'b10 Supreme COL,rt in M R 	Gupta v 	

VV 
Union of 

India & Ors - (1995) 5 SCC 628 held that right to 

fixattoh of correct salary is a COflttu0g cause of 
action 	Salary includes allowances 

It is indisputab'e that HPCA was extended to 

Group 
C and D (Nc)rMIfllsteridI) hospital employees 

w e f 1 12 87 working in Central Government 
Hospi tals 	and 	Hospi tals 	unde, 	the 	Delhi 

Administration The relevant excerpt of the order 

dated 25.1 88 of the Ministry of Hedi lh and Fm: ly 

Welfare (Annexure A-i) is reproducecj below 

	

With 	CfClr 	l( 	4S U' 

	

dated 	9 4 8? on the subject 'nerijioned 

	

above, 	
m directed to convey the sanction 

of the Pres dent to the g rtin I of 	'Ho'l)J , Id I 

Pat 

ien I Cate AHOWdflCC' 

Drivers of Ambulance Cats, but 
Staff Nurses at the rate of Rs 80/- and 
Rs 75/- per month respectively with 

effect 
from 1 12 87, subject to the Condition Ahat 
no Night Weightage Allowance if sanctioned 
by the Central Government will be 
admissible to the 	employees working in '- (\ 	the Central 	Governent 	Hospitl5 	and '•\. 	
Hospitals under the DelhL Administration 

V 	

. 	

. 	 -( emphasis added) 

	

, 	t 

- 

	

-, 	The rates of HPCA payable to Group C and 0 

MinIsterial CGHS employees ) were revised by 
— order dated 28th September 	1998 	The reIevar 

excerpts are r-produce<j below 

— 



FJ 

01 - 

I (jUl (iire(;(ed to  
i' 	Pr''; idert  

C 
emp I oyees 	and 	pa 	I. 	care 	a I OWft(t 	•f' 

paYSI) Ie 	to Group C aid I) (non-mini s  

(;GHS employees w . e I 	1 11. 1 987, 	Th 

reV i se(J rates w i I 1 he a- undo: 

1 .Group C (non_ministerial) from Rs.80/ 	to Rs. 180/ - 
hospital employees. 	PJT. 	P.rn. 

2.Group h (non-ministerial) from Rs.75I -  to Rs.150/ 
hospital employees 	p.m. 	p.m. 

3. Group C and 0 (non- 	f rcn Rs .70/- to Rs. 1  0/- 
m i n i s t er ial)CGHSemplOyeeS 	p.m. 	p.m. 

2. 	The 	terms 	and 	conditions for 

payment 	of 	Hospitai 	Patient 	Care 

• 	Al I owance/pat lent 	care 	a I I owance 	will  

remain the same as mentioned in this 
Ministry's letters No.A-28015/60/87 -H.ded 
25.1.1988 Z.28015/102/88H dated: 

• 	30.10.1989 and 	B. 11011/1/90CGHS 	dated 
1 0. 7. 1990." 

Some 	employees 	working 	in 	C.R.P.F, 

Hospital, Bhubaneswar filed 0.A.No.299/89 before th 

Cuttack Bench 	of 	the 	Central 	Administrative 

Tribunal The Tribunal by order dated 8.5.90 

directed the payment of HPCA to Applicant Nos.1 and 

2 of the O.A. who were working as Pharmacists and 

Laboratory Tecnician respect i v" Iy in CRPF Hc;pi li I, 

Bhubaneswar. The Civil Appeal No.11966 of 1961  

filed by the Union of India against the aforesaid 

order of the Tribunal was dismissed by order dated 

&7.10.2001 by the Hon'bie Supreme Court (Ar:zwxu;e 

Admittedly, 	the 	HPCA 	was 	granted to 

nisterial Group C and 0 civiHan employees of 

	

CRPF, 	ITBP, 	01SF Assam Rifles and Nat ion-d 

_______________________________ 	 ----. ----..-. •.-• .-. 
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Dispensaries 	ot 	CentiI 	GovUi1iCtt 	Htl 	I( 

DeLhi/oUtside Delhi on thearnë terms and 
coridi tionS 

e f 8 9 2000 by orde' No 27012/412000- 	
dated 

w.

• 	- 	8. G 2000 	f the Min st ry of kome •Af lairs, Gov1I1u(1 

of India 	(Annexuté R-1 ). 	In view of th 0wihr 01 

the Cuttak Bench of the Tribunal 	in 

dated 8 5 90 which was confirmed by the Hon bl 

• 	Surerne Court 	b 	judgemét 	dated 	17.10.2001 

(Annexure 	A-5) 	and the implementation, of 	the 

aforesaid order of the Tribunal by Government of 

• India ( Annexure A-0 the appl cants who are Group 

C. and D (non_ministerial) employees working in CRPF 

Hospital are ehtitled to HPCA at the same rates as 

are applicable to similarlY placed Group C .  and D 

employees (nOn-minister Idl ) of Central Govr oment 

• Hdsptals by crdr dated 25.1.88 (Annexire A-i) 

followed by order dated 28.9.8 (Annexur A2) arid. 

subsequent orders of revsioh we.f. 1.12.1987 or 

the dates of their. appointments whichever is later. 

- 

/ 'i' 	\ln the light of these facts 1  the respondents 

	

L0SL!0 
pay to theappicants 	heHC)SPItd I 

-.  
i 	

w'.e.f 	1 .8.87 Or froiTi the 

r 	t 	L 

	

n  ciaJ4s9'f their appointments1 whichever IS later 	HI 

of the aI lowance sanct toned to Group C ann 

Ii 

	

S 	 • 	 - 

. 	
.. 	 • 

	

• 	 • -'-==• - 

Mn 



7/ 7/ 

D 	
is e r in 1 hosr) I ta I em) 

 (Al)JIjre A-j) 	and revby ord 	d 28, 9.98 	
A-2) 	andsul 

r 	
1;1 	

od e rs evision 	 r of 	j- 	aIJciw 	TJ, 	cr(1 	s 	I) complied with wI th 
in a period of 	r 	sTtOnf s the date of rercj,.,t Of a 

Copy of thj 	orde,' ih 0. As, 	arc' ac:c$l'(1j,)gJ 	
aI lowed 	o 

([TFShr 	{AI 

 

	

-- --- 	 - 

131PT4', 	
( 

rf 
J) 	

( 

• 

C- 
' 	Z 

: 	 ' 	• 

/ 

•1%  

' . 7-. 

UCQ 

Section Otflccr, 
Centraj Administrative Trjb,i31 

8angIo0 Soflch 

- 



AN N1J 

To, 
The Chief Medical Officer 
Hospital Group Circle, Langzing 
Manipur. 

Subject: Request for payment of patient case allowance to us as per rules. 

Sir, 
With due request we have the honour to request you the following few 

lines for favour of your goodseif kind consideration and favourable order in the 

matter under reference. 

That, we . are initially appointed as ASI/Pharmacist Lab Technician, 

Nursing Asstt., Saphai Karmachari and cook respectively on regular basis on 

different dates i.e. 1991, 1992, 1993, 1994 and 2000 under Central Reserve 

Police Force is short CRPF and now we are posted at CRPF, Langzing, lmphai, 

Man.ipur. 
That, the authority of the CRPF, Union of India issued an order that the 

Patient Care Allowance (PCA) will be paid to the employees who are pharmacist, 

Lab Technician, Nursing Asstt Saphai Karmachari and cook etc. 

That we request you to pay or extend the benefit of patient care 

allowance to us like other 

benefit. 
That, we are now facing financial hardship and untold miseries. 

We, therefore, request, your goodself be pleased to extend the patient care 

allowance like other similarly situated persons. 

For the acts of your kindness be shall even remain grateful to you. 

With regards 

Yours faithfully, 

Dated Longzing 
The 12.2.2006. 

Sd/- 
A.B. K. Singh 

Sanjoy Roy 

V. Kham Gin Law 

Kailash Das 

Anil Kumar 

N. Kumar 

Mukesh Kumar 

N. Robindro Singh 

p/ 
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IN THE CENTRAL ADHIN TRA1$VTRXBU 
GUWAHATI BENC 

'lIuhIun 

IN THE HATTER OF 

* 

 

0.A.NO1176 of 2006 

Shri Arambam Barunikanta Singh 
And Others 

. vs - 

F 

Applicant 

	

Union of India & Others 
	

Respondents 

- AND - 

IN THE HATTER OF: 

Written statement submitted by the 

	

• Respondent Nos.i to- 	- 

WRITTEN STATEMENT: 

The humble answering respondents submit their 
written statements a follows: 

That I am 

---------------and respondent No. — in 

the above •  case. I have gone through a copy of the 

application served on me and have understood the contents 

thereof. Save and except whatever is specifically admitted 

in. this written statements, the contentions and statements 

made In the application may be deemed to have been denied. 
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- 

2. - 

I am competent and authorized to file the written statement 

on behalf of all the respondents. 

b) 	The. application is filed unjust and unsustainable 

both on facts and In law,  

(•c). 	Thàt the application is: bad for non-joinder of ,  

necessary parties and misjoinder of unnecessaty parties  

(d) 	That the application is also hit by the 

principles of waiver estoppels and acquiescence and liable 

to be dismissed 

(e), 	.Tht änyaction takenby.the responents was not 

stigmatic and some were for the sake of public interest and 

it canot be. said that the decision taken by the 

Respondents against the applicants had suffered from the 

vice of illegality'.. .. ' 

2. 	BRIEF HISTORY OF THE CASE, which may be treated 

as an integrat part of the written statement. 

Gaernrnent of India, MnIstry of. Hone Affairs 

Order No 270124/2000/PF 4 dated 08 09 2000 (copy enclosed) 

conveyed the sanction of the President for grant of Patient 

Care Allowancè/Hóspital . Patient Care Allowance to 'the Non- 

Ministerial Group C & D civilian employees of 8SF, CRPF, 



3. 
- 	 -. 	 .'.. 

ITBP, CISF Assam Ftfl.es and National Police, Academy 

Hyde rabad employed in the Dispensaries/Hospitals at the 

• 	following rates- 	- 	-. 

HosDital Patient Care Allowance 

Group 'C' 	- Rs. 700/- ppm. 
-Group 'D'- 	- 	Pa. 690/- p.m; 

• Patien Care Allowance •. 	 '. 

All Group 'C' &. 'D':(non-Ministerial- CGHS 

• employees -iórking in the CGHS. Dispensaries ,  

In 	this 	connection 	Director - (Medical) ;  

Directorate General, CRPF, New Delhi.. vide Signal No.3.11-

2/2002-Med.T1-t*IA'dated 18.01,2002 (copy enclosed) has 

conveyed the order of MOF. Department of Expdr. U.O. 

• 	. 	. No.1950/2/2001-E/IV dated 14401.2002- that HPçA/PCA only to 

sanctioned to those ' Group 'C' and 'D' .combatised 

Hospital staff who were petitioners, in Court Cases filed in 

various CATs/High Courts and the concerned Hon'ble courts 

passed order favourably. The following petitioners have now 

filed case in the Central Administrative Tribunal, Guwahati 

Bench of Guwahati vide their •Oriinal, Application. 

No.176/2006/766 dated '21.'07.2006 against Union of India. 

Ministry, of :Health and -Family. Welfare,' DG, CRPF, Director, 

Medical CRPF & CMOGC Hospital, Imphal rearding sanction of 

Patient Care Allowance by them - 

I 	ASI/Phar A B K Singh 

2 	ASI/Lab Tech Sanjay Roy 

3 	Nursing Asstt V. Khan Gin Lian 

4. ' •. Hosp./S,.K. Kailash Das (presently posted at , 
• 	. 	1O1RAF) 	- 	• 	•:./ 
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5, 	Hsp Cook Ap.l Kumar 

6. 	Hosp..1SK,N t<umar 	. 	 . 	. 	. . 

7, 	Hosp /SK Mukesh Kumar 

8., 	ASIPhar N.,Robindro Singh 

ParawiSeComments: 	 . 	.. 	. 

That with rega rd :tb thestatements. made in 

paragraphs 1, 2, 3, 3 1 to 3 8, 3 11, 4, 4 1, 6 and 7 1 to 

10 of the Original Application, the answering respondents 

do not admit anything except those which are in record, 

based on 1.egal.foundation and as uch the applicants are 

put to the strictest.prOof thereof. . . 

4, ......hat with regard to the. statements. made in 

paragraph 3.9 of .the. Original Application,, the answering 

r-espndents beg to submit'. that the' Director (Medical), 

Dii ctorateGeheraL CRPF J  New DeThi vide Signal NoJ.II-

2/2002-Med.II-MHA dated 18/01/2002 has conveyed the order 

of MOF, Department of, Expenditure U.O. No,1950/2/2001-E/IV 

• dated 14/01/2002 that IIPCA/PCA is to be sanctioned only to.. 

those Group 'C' and 'D' combined Hospital Staff who were 

•0 petitioners in Court 'Cases ' filed in various CATs/High 

Courts and the concerned Hon'ble Courts have passed order 

favourably. Neither the pe'tit1oner i.'e. ASI/Lab; Tech. 

Sanjay Ray has filed 'any petition' in . CATslHigh CoUrts nor 

any favourable 6rders passed to him by the Hon'ble Court 

for granting HPCA/PCA Hence, his case for granting Patient 

Care Allowance:was not considered by this .Of'fce. ,' 



• 	5. 	That with regard to the statements made in 

paragraphs 3.10 of the Original Application, the answering 

respondents beg • to submit that the Director. (Medical), 

Directorate General, CRPF, New DeThi vide Signal No.3,11-

2/2002-Med,II-MI4A dated 18/01/2002 has conveyed the order 

of MOF Department of Expenditure U.O. No.1950/2/2001-E.IV 

dated 12/01/2002 that IIPCA/PCA is to be sanctioned only to 

those Group 'C' and 'D' combatised Hospital Staff who were 

petitioners in Court Cases filed in variOus CATs/High 

Courts and the concerned Hon'bl.e Courts passed order 

favourably. Hence, the petitioners' allegations against the 

Department are baseless. 

That in reply to the statements made in paragraph 

42 of the Original Application, the answering respondents 

beg to the state that it is incorrect that the departmental 

authorities are treating the petitioners in an unjustified 

discriminatory way, The Department is taking action as per 

the Director (Medical'), Directorate General, CRPF, New 

Delhi 	vide 	Signal 	No.3,11-2/2002-Med,IIMHA 	dated 

18/01/2002, 

That in reply to the statements made in' paragraph 

4.3 of the Original Appucation, the answering respondents 

beg to submit that it is incorrect that any representation 

dated 12/02/2006 has been filed by the petitioners. 

However, Hos./SK Narendra Kumar, Hosp. Cook P. Anil Kumar, 

Hosp./SK Kailash Das, Nursing Asstt; V. Khan Gin, Lian, 
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ASI/Lab,Tech 	Sanjay Ray, 	ASI/Phar.. 	,ingh 	and 

ASI/Phar. 	N. 	Robindra Singh 	have 	submitted 	applications 

dated 	14/02/2006, 	15/02/2006, 	27/03/20•6, 	01/04/2006 	and 

03/07/2006 	regarding sanction 	of 	Hospital 	Patient 	Care 

AUowanceiPatieflt 	Care Allowance. 	Suitable 	replies 	were 

immediately 	given 	to them: vide 	this 	office 	Inter Office 

Nàtes 	wo.c.iiI-i/2006-EC-III 	dated 	18/02/2006, 	21/02/2006, 

13/03/2006, 	06/04/2006 and 	15/07/2006 	rèspectvely 	(cøpies ' 

That with regard to the statements made in 

paragraph 4.4 of the Original Application, the answering 

respordeflts beg to submit that it is incorrect that the 

departmental authorities are treating the petitioners in an 

unjustified and disc riminato ry way. The Department is 

taking action as per the Director (Medical)', Directorate 

General, CRPF, New Delhi. vide Signal 'No,J,Ii2/2002-Med , II 

MHA dated 18/01/2002. 1  

That with regard. 'to the statements made in 

paragraph 5 of the Original. Application,, the 'answering 

respondents beg to submit that there is no representation 

dated 12/0212006. filed by the petitioners received in this 

Office. Besides, petitioners No.7 .& 8 i.e. Mukesh Kumá r and 

N. RobindraSlngh were not posted in GC CRPF Imphal. It is 

not understood how the above petitioners filed the 

representations as stated In paragraph 5 of the petition. 

Hence the allegations made by the petitioners are baséléss.. 



N 

• 1 
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10 	That with regard to the statements made in 

paragraph 7 of the Original Application, the answering 

respondents beg to submit that the action taken by the 

respondents was in compliance to the Director (Medical), 

Directorate General, CRPF, New D'ellu vide Signal No1).1I-

2/2002-Med II-MHA dated 18/01/2002 

11 	That the- respondents beg to submit that the 

application is devoid of any merit and as such liabI.e to be 

dismissed-. 	.. . 	 . . 	 - 	 . . 

12 	That the respondents beg to submit that this 

Written Statement is made bonafide and for the ends of 

justice and equity1 

:.PR 	 . 	. 	 S 

In view of the facts and circumstances as brought 

out above, in reply to t h e varioup paragraphs of the 

Original Application and there being no merit in the 

,Original Applicationfiled by the petitioners, the Hon'ble 

Tribunal may be pleased to dismiss the Application for the 

ends of justice 

	

- 	 - 
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VERIFICATION 

I, 	 aged 

about 	years, 	working 	as 	çJd(.1)ICP 

and competent officer of the answering respondents, do 

hereby verify that the statements made in paras 

are true to my knowledge and those made 

in par-as — being matters of record are 

true to my information derived there from which I believe 

to. be true and the rest are my humble submissions before 

this Hon'bl.e Tribunal1 

And I sign 	this ye rification 	on 	this 	the 

_j__th day of D2.c 2006 at Guwahati. 

Signature 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 	4~ 

ORIGINALAPPLICATION NO. 176 OF 2006 

SHRI ARAMBAM BARUNIKANTA SINGH & 7 OThERS. 

-ApDiicants. 
-: Versus:- 

UNION OF INDIA & 4 OThERS. 

INTHEMATrEROF: 

REJOINDER of the Applicants th the 

Written Statement submitted by the 

Respondents No.1 to 5 to the above 

case. 

MOST RESPECTPULLYSHEWETh: 

That, the present Applicants, after receiving a similar copy of the 

Written Statement of the Respondents No, 1 to T5 of the above case, have 

• gone through the contentions made therein and have well acquainted with 

• 	the statements and averments made therein. 

That, the Applicants, after perusal of the Written Statement 

strongly deny the avments and contentions made by the Respondents 

• In their Written statement, as such, take the leave of this Hon'ble Court 

for allowing them b3 filerejoinder to the Written Statement by denying 

• 	the wrong allegations and submissions made therein as the avarments 

and contentions are in-admissible and un-reasonable. 	- 

Contd... 
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I, 

1 

a 

That, save and except those which are specifically admitted herein, 

the Applicants deny the whole allegations and averments made by the 

Respondents No. 1 to 5 in their Written Statement, as the same are Un-

reasonable and in -admissible. 

That, with regard to Para No.1(a) of the Written Statement of the 

Respondents, the Applicants have nothing to say as it is formal, but the 

Applicants deny the stetements made therein that 'the contentions and 

statements made In the application may be deemed to have been 

denied." 

4.1. The Applicants, in this regard, humbly submitted herein that the 

claim/grievances of the Applicants made in their application of the above  

mentioned case are all genuine and admissible in the eyes of Law. The 

Respondents, In other sense stated the same for discriminating the 

legitimate rights and genuine grievances of the Applicants. 

That, with regard to Par -a No.1(b) of the Written Statement of the 

Respondents, the Applicants deny the whole statements made therein 

that "The application is flied unjust and unsustainable both on facts and in 

law." 

5.1. It is humbly submitted that the Applicants flied the above case for 

getting their genuine grievances as the same has been extended to other 

similarly situated employeesjincumbens, working under the Central 

Government. 

That, with regard to Pare No.1(c) of the Written Statement of the 

Respondents, the ApplIcants deny the whole allegations and contentions 

made therein that "the application is bad for non-joinder of necessary 

parties and mis-joinder of unnecessary parties." 
7 

Contd 



6.1 The applicants, after proper application of their mind and also after 

having considered all the relavantaspects, filed the above case with the 

prayer for getting their genuine and reasonable grievances before the 

Hon'ble Court of the Central Administrative Tribunal, Guwaheti Bench, 

Guwahati, which the same have enough jurisdiction totry it. As such, the 

said application has no defect 

7 	That, with regard to Pare No.1(d) of the Written Statement of the 

Respondents, the Applicants deny the whole statements and submissions 

made therein that "the application is also hIt by the principle of waiver 

estoppels and acquiescence and liable to be dismissed." 

7.1. It is hereby submitted that the allegations are unjust and 

unreonabte and the same is not admissible. 

8. 	That, with regard to Pare No.1(e) of the Written Statement of the 

Respondents, the Applicants deny the whole statements and submissions 

made therein that "any action taken by the respondents was not stigmatic 

and some were for the sake of public interest and it cannot be said that 

the decision taken by the Respondents against the applicants had suffered 

from the vice of illegality" 

The Applicants humbly submitted herein that the contentionS are 

totally baseless and un-reasonable. 

That, with regard to Pare No.2 of the Written Statement of the 

Respondents, the Applicants have nothing to say as the contentions are 

admitted facts as well as those are the relief(s) and grievances, as sought 

for therein by the Applicants in the related Original Application. 

That, with regard to Pare No.3 of the Written Statement of the 

Respondents, the Applicants deny that "the answering respondents do not 

I 

Contd 
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admit anything except those which are In record, based on legal 

• 	foundation and as such the applicants are put to the strictest proof 

thereof." 
/ 

111. That, those statement made by the Applicants in their Original 

Application are all connected with the relevant provisions and Rule, as 

contBined in the existing Administrative Tribunals. Act,1985. and 

Gvernrnent Orders which were issued by the authority concerned 

applicable to the Applicants. 

12 That, with regard b3 paragraph No. 4 ofthe Written Statement, the 

Applicants humbly submitted herein that even though, no application 

were fifed before a competent Court, prior to the tiling of the present 

case, the same benefits shoufdbe extended to the present petitioners 

also as the same have been extended and enjoyed by the sImilarly 

situated incumbents, . . • . 

13. That, with regard to Para No.5 of the Written Staternentof. the 

. Respondents 1  the Applicnts deny. that The petitioners' allegations 

13.1. That, the Applicants.:humby, subnitted herein that they are all 

working in the CR.P;F. under the CenImi Government, as such, the 

benefits as per Signal, dated 18/01/2002 of the Director (Medical), 

Directorate General, CRPF, New.Delhi is admissible and extendeble to the 

Applicants also. . 

14 That, with regard to Pare No.6 of the Written Statement of the 

Respondents, the Applicants deny that "Yin reply.to the statements made 

in paragraph 4.2 of the Original application, the answering respondents 

beg to the state that it is incorrect that the departmental authorities are 

treating the petitioners in an unjustified discriminatory way.' 1  

Contd... 



14.1. It is humbly submitted herein that the averments and contentions 

are all false and concocted as the respondents have nar took any 

positive action in respect to the Signal, dated 18/01/2002 of the Director 

(Medical), Directorate General, CRPF, New Delhi. As such, they are not 

getting their grievances, tiii today. 

That, with regard to Pam No.7, 8, 9, 10, 11 and 12 of the Written 

Statement of the Respondents, the Applicants strongly deny the whole 

allegations and contentions made therein as the same are all false and 

notadmissibje and un-reasonable. 

That, the Written  statement of the Respondents is not admissible 

and their submissions are all false and unreasonabie thereby submitted 

for defending them from their undutiful acts, whereby are not considering 

the representation of the Applicants till today without any reasonable 

cause. 

P R A Y E R 

In the premises aforementioned, it 

is, most respectiulfy prayed that Your 

HOnour may most graciously be pleased 

to reject and dismiss the Written 

statement of the Respondents by 

directing them to consider and dispose of 

the representation, thereby granting the 

Applicants to afford Patient Care 

Allowance at an eaily date, for the ends 

of justice. 

• 	Dated. ImphaJ 	 SIGNATURE OF THE COUNSEL ON 
The 3.July, 2007. 	 BEHALF OF THE APPLICANTS 

Contd... 

I 



• 	. 

VERIFICATION 

Verified that the above contents made in para No.1 and 16 of the 

accompanying Original Application are all truCe to the best of my knowledge and 

belief and legal points are received from my counsel, which I verily believed to be 

true and correct. No part of this affidavit is false and nothing has been concealed. 

Dated/Imphal 
The 

SIGNA11JRE OF DEPQNENT. 

Drawn by : 

Advocate. 	. 

/ 
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